KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/267 /2017 /ARE-13 M.S. Building,
Dr.B.R. Ambedkar Road,

Bangalore-56001
Date: 15/03/2021.

+ Present.

Patil Mohankumar Bhimanagouda
Additional Registrar Enquiries-13,
Karnataka Lokayukta,
Bangalore.

ENQUIRY REPORT ::

Sub:- Departmental Enquiry against,
Smt. Vandana, Panchayath Development

Officer, Ambalapadi Grama Panchayath,
Udupi Taluk and District -reg.

Ref :-1) Report u/s 12(3) of the K.L Act, 1984 in
Compt/Uplok/MYS-7426 /2014 /PP
dated:22/12/2016.

2) Govt. Order No.me®/929/m@ose/2016

BSonend, dated:21/01/2017.

3) Nomination Order No.UPLOK-2/DE/
267/2017, Bengaluru, dated:
18/02/2017.
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1. This departmental enquiry is directed against Smt. Vandana,
Panchayath Development Officer, Ambalapadi Grama Panchayath,
Udupi Taluk and District (herein after referred to as the Delinquent

Government Official in short “DGQO”).



2. After completion of the investigation, a report U/sec. 12(3) of
the Karnataka Lokayukta Act was sent to the Government as per

Reference No-1.

3. In view of the Government Order cited above at reference-2, the
Hon’ble Upa Lokayukta-2, vide order dated:18/02/2017 cited above
at reference-3, nominated Additional Registrar of Enquiries-4 of the
office of the Karnataka Lokayukta as the enquiry officer to frame
charges and to conduct enquiry against the aforesaid DGO. The
Additional Registrar Enquiries-4 prepared Articles of Charge,
Statement of Imputations of mis-conduct, list of documents
proposed to be relied and list of witnesses proposed to be examined
in support of Articles of Charge. Copies of same were issued to the
DGO calling upon her to appear before this authority and to submiit

written statement of her defence.

4. As per order of Hon’ble Uplok-1 & 2/DE/Transfers/2018 of
Registrar, Karnataka Lokayukta dated:06/08/2018 this enquiry file
was transferred from ARE-4 to ARE-13.

5. The Articles of Charge framed by ARE-4 against the DGO are as

below:
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“ The petitioner has called into question the Tahsildar’s order,

dated:31/03/2015, directing the petitioner to vacate the
Government land stated to have been encroached by the petitioner.
I am disinclined to entertain this petition of merits on the short
ground of the availability of alternative remedy. Keeping all the
contentions open and reserving the liberty to the petitioner to avail
of the remedy of filing the appeal before the Assistant
Commissioner, I dispose of this petition” ooz ez magodreeods)
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16. The DGO appeared before this Enquiry Authority on
02/05/2017 and on the same day her First Oral Statement was
recorded U/Rule 11(9) of KCS (CC &A) Rules 1957. The DGO
pleaded not guilty and claimed to hold an enquiry. Subsequently
the DGO has filed her written statement of defence by denying the
articles of charge and statement of imputations contending that,
there is no such evidence to prove that, she has committed
misconduct U/Rule 3(1) of KCS (Conduct) Rules, 1966.
Accordingly, she prayed to exonerate her from the charge framed in

this case.

17. In order to substantiate the charge, the Disciplinary Authority
examined one witness as PW-1, got marked the documents at Ex.P-1

to Ex.P-19 and closed the evidence.

18. After closing the case of the Disciplinary Authority, the Second
Oral Statement of DGO was recorded as required U/Rule 11 (16) of
KCS (CC & A) Rules, 1957 and wherein she has submitted that, the
witnesses have deposed falsely against her. The DGO has led



evidence on her behalf. She got herself examined as DW-1 and

closed her side.

19. The Advocate for DGO filed his written submissions. Heard the

oral arguments of Learned Presenting Officer.

20. Upon consideration of the charge leveled against the DGO, the
evidence led by the Disciplinary Authority and the DGO by way of
oral and documentary evidence and their written brief/submissions,

the point that arises for my consideration is as under:

Point No-1: Whether the Disciplinary Authority has
proved the charge against the
DGO.

Point No-2: what order?

21. My finding on the point No-1 is held in the “Affirmative’ for
the following:

:: REASONS

22. Point No-1:- The complainant Sri. Suresh Poojari resident of
Pondubettu Village, Ambalapadi Grama Panchayath, Taluk and
District Udupi has been examined as PW-1. He states that he
knows the DGO and she was working as Panchayath Development
Officer of Ambalapadi Grama Panchayath. The land bearing



10

Sy.No.1/4P2 of Moode-nidambur Village is owned by the Grama
Panchayath member Sri. P. Rajendra measuring 10 cents. Earlier
there was a old house with Mangalore tiles in an area measuring
571 Sq.feet. The said Sri. P. Rajendra has demolished his old
house and he has constructed a commercial complex in an area
measuring 1300 Sq. feet. PW-1 further states that the said Sri. P.
Rajendra has not obtained any permission from the Competent
Authorities. He has not obtained permission from the State
Highway Authorities, National Highway Authorities and he has
illegally constructed the commercial complex by encroaching the
road area. In this regard he had lodged the complaint before the
Deputy Commissioner, Udupi, Public Works Department, Udupi,
Urban Development Department, Udupi, Tahasildar Udupi and
Grama Panchayath Ambalapadi, However these authorities have
not taken any action against the illegal construction of Sri. P.
Rajendra. Hence he was constrained to file this complaint before

this institution.

23.  PW-1 further states that the Public Works Department had
directed the Grama Panchayath to demolish the illegal
construction. The Public Works Department had stated that the
said building was constructed within the limits of the road and
hence it was to be demolished. However the Grama Panchayath
has not taken any action. Hence he has lodged the complaint as

per Ex.P-1. The Form No.I and II are at Ex.P-2 and Ex.P-3
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respectively. The xerox copies of the comments of the DGO are at
Ex.P-4. The xerox copies of the documents produced by the DGO
are at Ex.P-5. The Rejoinder of the complainant is at Ex.P-6.

24. PW-1 has also produced the following documents. Ex.P-7 is
the copy of letter addressed by the complainant to the Deputy
Commissioner, Udupi dated : 29/01/2006. Ex.P-8 is the xerox
copy of letter addressed by the complainant to the Deputy
Commissioner, Udupi dated : 08/02/2006. Ex.P-9 is the xerox
copy of letter addressed by the complainant to the Deputy
Commissioner, Udupi dated : 07/02/2006. Ex.P-10 is the xerox
copy of letter addressed by the complainant to the Deputy
Commissioner, Udupi dated : 14/02/2006. On careful perusal of
these documents at Ex.P-7 to Ex.P-10 it is observed that the
complainant has requested the Deputy Commissioner, Udupi to

demolish the illegal construction under taken by Sri. P. Rajendra.

25. Ex.P-11 are the documents obtained by the complainant from
Ambalapadi Grama Panchayath dated : 31/03/2012 under the RTI
Act. Ex.P-12 are the documents obtained by the complainant
under RTI from Ambalapadi Grama Panchayath dated

16/05/2012. Ex.P-13 are the documents obtained by the
complainant under the RTI Act from Ambalapadi Grama
Panchayath dated: 25/04/2012. Ex.P-14 are the documents
obtained by the complainant under the RTI Act from Ambalapadi
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Grama Panchayath dated:10/05/2012. Ex.P-15 are the documents
obtained by the complainant from Ambalapadi Grama Panchayath
under RTI dated :14/12/2012. Ex.P-16 is the letter addressed by
Public Works Department to the Panchayath Development Officer,
Ambalapadi Grama Panchayath. On careful perusal of this
document, it is observed that the Public Works Department has
observed that the construction made by Sri. P. Rajendra in
Sy.No.1/4P2 of Moode-nidambur Village coming wunder the
Ambalapadi Grama Panchayath comes within the limits of Malpe-
Molakalmuru State Highway. They have directed the PDO,
Ambalapadi Grama Panchayath to demolish the said illegal
structure. Ex.P-17 is the application filed by the complainant to
Ambalapadi Grama Panchayath dated :18/12/2013. He has asked
what action has been taken with regard to the directions of the

Public Works Department as per Ex.P-16.

26. Ex.P-18 is the letter of Learned Tahasildar, Udupi dated :
31/03/2015. I have carefully gone through the letter of the
Learned Tahasildar. He has directed the concerned authorities i.e
the Panchayath Development Officer of Ambalapadi Grama
Panchayath and others to demolish the illegal construction carried
out by Sri P. Rajendra in Sy.No.1/4P2 of Moode-nidambur Village.
Ex.P-19 is the list of PDOs who have served in Ambalapadi Grama
Panchayath from 10/10/2014 to 29/06/2015.



13

27. PW-1 further states that, though Learned Tahasildar, Udupi
and the Assistant Executive Engineer, Public Works Department,
Udupi had directed the DGO to demolish the building of Sri. P.
Rajendra, she has not taken any action in this regard. He further
states that the said illegal structure is still existing as on this date.
Hence he prays for taking necessary action against the DGO. PW-1
has been cross examined by the Advocate for DGO. [ have carefully
gone through the cross examination. I am of the opinion that
nothing material has been elicited in the cross examination to

discredit his testimony.

28. After closure of the evidence of Disciplinary Authority, the
DGO has got herself examined as DW-1. She states that the
complainant has filed a false complaint against her. She has
categorically denied all the allegations made by the complainant.
She has denied about knowledge of the documents at Ex.P-1 to
Ex.P-19. She further states that, all the incidents have taken place
prior to her taking charge as Panchayath Development Officer of
Ambalapadi Grama Panchayath. The letter of the Learned
Tahasildar, Udupi and Assistant Executive Engineer, Public Works
Department, Udupi were not at all brought to her knowledge. She
has not committed any misconduct or Dereliction of Duty. Hence

she prays for exonerating her.
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29. DW-1 has been cross examined by the Learned Presenting
Officer. In her cross examination she states that she has worked
as the Panchayath Development Officer of Ambalapadi Grama
Panchayath from 10/10/2014 to 11/06/2015. She admits that
the commercial building of Sri. P. Rajendra in Sy.No.1/4P2 of
Moode-nidambur Village is situated abutting the State Highway
from Malpe to Molakalmuru. She admits that the document at
Ex.P-16 i.e the letter written by Assistant Executive Engineer,
Public Works Department to demolish the illegal structure of Sri. P.
Rajendra had come to her knowledge. She further admits that on
11/10/2013 the Ambalapadi Grama Panchayath passed a
resolution to take action against the illegal structure of Sri P.

Rajendra made in Sy.No.1/4P2 of Moode-nidambur Village.

30. The Advocate for DGO has filed his written arguments. Heard
the oral arguments of Learned Presenting Officer and the Advocate
for DGO. The Advocate for DGO has canvassed his arguments that
the DGO was incharge of Ambalapadi Grama Panchayath for only 8
months from 10/10/2014 to 11/06/2015. No action was taken by
her predecessors and the letter of Learned Tahasildar, Udupi and
Assistant Executive Engineer, Public Works Department, Udupi

were not at all brought to her knowledge.
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31. On the other hand the Learned Presenting Officer has
canvassed his arguments and he has drawn the attention to the
documents at Ex.P-1 to Ex.P-19. He has specifically drawn the
attention to the documents at Ex.P-16, Ex.P-17 and Ex.P-18.

32. I have carefully gone through the oral and documentary
evidence adduced by both the sides. It is an admitted fact that the
DGO was the Panchayath Development Officer of Ambalapadi
Grama Panchayath from 10/10/2014 to 11/06/2015. From
perusal of the document at Ex.P-18, it is observed that the Learned
Tahasildar has passed an order on 31/03/2015 i.e during the
tenure of the DGO. The operative portion of the order reads as

follows,

e353e3
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33. The Learned Tahasildar, Udupi has found that in Moode-
nidambur Village of Udupi Taluk in Sy.No.1/4P2 abutting Malpe to
Molakalmuru State Highway illegal construction has been done by
Sri P. Rajendra. It is further observed that the said Sri. P. Rajendra
has encroached upon the State Highway and hence he has directed
the Panchayath Development Officer, Revenue Inspector, Udupi
and Village Accountant to take necessary action in this regard to

remove the illegal structure.

34. On perusal of Ex.P-16, it is observed that the Assistant
Executive Engineer, Public Works Department, Udupi has also
written a letter to the Panchayath Development Officer,
Ambalapadi Grama Panchayath. The Assistant Executive Engineer
has stated that Sri. P. Rajendra has illegally constructed a building
in Sy.No.1/4P2 of Moode - nidamburu Village, Udupi Taluk. The
Assistant Executive Engineer has directed the Panchayath
Development Officer to take necessary action in this regard to

remove the illegal structure.
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35. When the defence taken up by the DGO is observed and so
also her evidence, she states that the document at Ex.P-18 was not
at all brought to her knowledge. However this contention of the
DGO cannot be accepted. It is pertinent to note that the Learned
Tahasildar, Udupi has written a letter to the Panchayath
Development Officer of Ambalapadi Grama Panchayath, Udupi
Taluk to take necessary action to demolish the illegal construction
under taken by Sri P. Rajendra in Moode - nidamburu Village in
Sy.No.1/4P2 of Udupi Taluk. The Learned Tahasildar has invoked
the provisions of Karnataka Public Premises (eviction of occupation
Act 1974). He has directed the Panchayath Development Officer i.e
DGO to demolish the illegal structure and recover the expenses of
demolition. Admittedly the DGO was the Panchayath Development
Officer of Ambalapadi Grama Panchayath from 10/10/2014 to
11/06/2015. The order at Ex.P-18 is dated : 31/03/2015. The
said order has been issued during the tenure of the DGO and she
has been directed to take necessary action for demolition of illegal
structure constructed in Moode- nidamburu Village in Sy.No.1/4P2
of Udupi Taluk. On careful perusal of the written statement, oral
evidence of the DGO, she has simply stated that the complainant
has filed a false complaint against her. She has not stated about
any action taken by her during her 8 months tenure at Ambalapadi
Grama Panchayath from 10/10/2014 to 11/06/2015. The Learned
Tahasildar has passed a specific order and directed the DGO to
demolish the illegal building constructed within the road area. It
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is pertinent to note that even though the Learned Tahasildar,
Udupi had passed a specific order, the DGO has not taken any
action with regard to demolition of the illegal structure. The
Learned Tahasildar, Udupi and the Assistant Executive Engineer,
Public Works Department, Udupi have found that the owner Sri. P.
Rajendra of land bearing Sy.No.1/4P2 of Moode-nidamburu Village
has encroached upon the road area. He has not left the required
set back i.e 40 meters if it is a National Highway, 40 meters if it is

state Highway and 25 meters if it is the Panchayath road.

36. The Learned Presenting Officer while cross examining the
DGO has drawn her attention to the document at Ex.P-5. The
document at Ex.P-5 is the construction permission issued to Sri. P.
Rajendra for the construction in Sy.No.1/4P2 of Moode-nidamburu
Village, Udupi Taluk. On careful perusal of Ex.P-5 it is observed
that a set back of following dimensions has to be left if the property

1s abutting different types of roads.

Type of road Area to be left
1) National Highway - 40 meters.
2) State Highway - 40 meters
3) District main road - 25 meters
4) Panchayath roads - 25 meters.
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37. DW-1 in her cross examination has admitted that the
construction permission issued to Sri. P. Rajendra i.e Ex.P-5

contains these clauses.

38. On careful perusal of the order of Learned Tahasildar, Udupi
at Ex.P-18 and the directions of Assistant Executive Engineer,
Public Works Department, Udupi at Ex.P-16, the DGO was directed
to take necessary action against the illegal construction of Sri. P.
Rajendra in Sy.No.1/4P2 of Moode-nidamburu Village, Udupi
Taluk.

39. It is observed that the DGO has not taken any action for
removal of illegal construction. She has not even issued a single
notice to Sri. P. Rajendra for the removal of illegal structure. From
perusal of the documents at Ex.P-7 to Ex.P-10, it is observed that
the complainant Sri. Suresh Poojari has requested the Deputy
Commissioner, Udupi, Chief Executive Officer, Zilla Panchayath,
Udupi, Executive Officer, Taluka Panchayath, Udupi, the
Commissioner, Urban Development Department, Udupi, the
Assistant Executive Engineer, Public Works Department, Udupi
and the Panchayath Development Officer i.e. the DGO. The
complainant has repeatedly requested the DGO and her higher
authorities to take necessary action for the removal of illegal
construction by Sri. P. Rajendra. However the DGO has not at all

taken any action. The DGO ought to have invoked the provisions
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of the Karnataka Grama Swaraj and Panchayath Raj Act 1993.
The DGO should have taken action U/s 64 of the Karnataka
Grama Swaraj and Panchayath Raj Act 1993. The DGO ought to
have issued notice as provided U/s 64 (3)(b). If the unauthorized
construction is not removed or construction is not stopped, the
DGO had powers U/s 64 (4) to initiate further action to demolish
the illegal construction. However the DGO has not at all taken any
action U/s 64(3) and (4) of Karanataka Grama Swaraj and
Panchayath Raj Act, 1993. It is further observed that the
complainant has since long requested the DGO and her higher
authorities to take action against Sri. P. Rajendra. However no
action was taken by the DGO. Even though the Learned Tahasildar
passed an order as per Ex.P-18 and the Assistant Executive
Engineer, PWD, Udupi directed the DGO as per Ex.P-16, the DGO
has not at all taken any action. She has failed to invoke the powers
U/s 64 of Karnataka Grama Swaraj and Panchayath Raj Act, 1993.
Hence the conduct of the DGO amounts to Dereliction of Duty.
Therefore | am of the opinion that the Disciplinary Authority has
proved the charge against the DGO. Accordingly I answer point

No-1 in the “ Affirmative”.

Point No.2: For the reasons stated in Point No-1, I proceed

to pass the following,
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:: ORDER ::

The Disciplinary Authority has proved the
charge against the DGO Smt. Vandana,
Panchayath Development Officer, Ambalapadi
Grama Panchayath, Udupi District.

40. This report is submitted to Hon’ble Upa Lokayukta-2 in a

sealed cover for kind perusal and for further action in the matter.
Dated this the 15" da of March 2021

(Patil Mohank a\r hlmanagouda)
Additional Registrar Enquiries-13
Karnataka Lokayukta
Bangalore
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ANNEXURES

| Witness examined on behalf of the Disciplinary
Authority

| PW-1: Sri. Suresh Poojari (Original)

Witness examined on behalf of the Defence

'DW-1: Smt. Vandané(Original)

| Documents marked on behalf of the Disciplinary
Authority

Ex. P-1: _Complaint (Orig_inal)
Ex. P-1(a): Signature of the complainant

| Ex.P-2: Form No-1 (Original)
Ex. P-2(a): Signature of the complainant

Ex.P-3: Form No-1I (Original)
Ex. P-3(a): Signature of the complainant

 Ex.P-4: The comments of the DGO (Originals)

| Ex.P-5: The xerox copies of the documents produced
by the DGO

| Ex.P-6: The Rejoinder of the complainant (Originals)

Ex. P-6(a): Signature of the complainant

' Ex.P-7: The xerox copy of letter addressed by the
complainant to the Deputy Commissioner, Udupi
dated : 29/01/2006.

Ex. P-7(a): Signature of the complainant

Ex.P-8 : The xerox copies of letter addressed by the
complainant to the Deputy Commissioner, Udupi
dated : 08/02/2006.

Ex. P-8(a): Signature of the complainant
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Ex.P-9: The xerox copy of letter addressed by the
complainant to the Deputy Commissioner, Udupi
dated:7/2/2006.

Ex. P-9(a): Signature of the complainant

Ex.P-10: The xerox copy of letter addressed by the |
complainant to the Deputy Commissioner, Udupi,
dated :14/02/2006.

Ex. P-10(a): Signature of the complainant

Ex.P-11 are the documents obtained by the
complainant from Ambalapadi Grama Panchayath
dated:31/3/2012 under the RTI Act (xerox copies)

Ex.P-12 are the documents obtained By the
complainant under RTI from Ambalapadi Grama
Panchayath dated:16/05/2012 (xerox copies)

Ex.P-13 are the documents obtained by the
complainant under the RTI Act from Ambalapadi
Grama Panchayath dated : 25/04/2012 (xerox
copies)

Ex.P-14 are the documents obtai?l_ed'b-y the
complainant under the RTI Act from Ambalapadi
Grama Panchayath dated :10/05/2012 (xerox)

Ex.P-15 are the documents obtained b_y the
complainant from Ambalapadi Grama Panchayath
under RTI dated:14/12/2012 (xerox)

Ex.P-16 is the letter addressed bj/ Public Works
Department to the Panchayath Development Officer,
Ambalapadi Grama Panchayath (xerox)

Ex.P-17 is the application filed by the complainant to
Ambalapadi Grama Panchayath dated:18/12/2013
(xerox)
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[Ex.P-18 is the letter of Learned Tahasildar, Udupi
dated:31/3/2015 (xerox)

"Ex.P-19 is the list of PDOs who have served in
Ambalapadi Grama Panchayath from 10/10/2014 to
29/06/2015 (Original)

‘Documents marked on behalf of the
- DGO

Nil
L B i =

Dated this the ;_?“‘ day of March 2021

NS

(Patil Moha mar Bhimanagouda)
Additional Registrar Enquiries-13
Karnataka Lokayukta

Bangalore.
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KARNATAKA LOKAYUKTA

No.Uplok-2/DE/267 /2017 /ARE-13 M.S. Building,
Dr. B.R. Ambedkar Road,
Bangalore-56001
Date: 15/03/2021.

:¢ NOTE ::
Sub:- Departmental enquiry against,
Smt. Vandana, Panchayath Development

Officer, Ambalapadi Grama Panchayath,
Udupi Taluk and District -reg.

Ref :-1) Report u/s 12(3) of the K.L. Act, 1984 in
Compt/Uplok/MYS-7426 /2014 /PP
dated : 22/12/2016.

2) Govt. Order No.mee®/929/mzose/2016
Ronse, dated : 21/01/2017.

3) Nomination Order No.UPLOK-2 /DE/
267/2017, Bengaluru, dated:
18/02/2017.

With reference to the subject and reference cited above, original report
in sealed cover and connected original records as per Pherist are submitted

herewith for kind perusal and needful.

e Particulars of Documents Page
No. il Nos.
File 1 | Order Sheet File (Original). _ B | 01-17

File 2 | Documents containing :
.12(3) of the K.L Act, 1984 in 18-22

Compt/Uplok/MYS-7426/2014 /PP |

dated : 22/12/2016 (xerox). i

II. Govt Order No. me®s/929/Mmz0s0/2016 23-24
Bonsedd, dated:21/01 /2017 (xerox).




102/05/2017 (Original)

| Ex. P-1: Complaint (Or_igi_nzil)

(Originals)
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1. Nomination Order No._UPLOK—Q/ DE/
267/2017, Bengaluru, dated:

18/02/2017 (xerox)

25-26

IV. Articles of charge dated: 31/03/2017
(Original).

27-33

| V. First Oral Statement of DGO dated:

34

V1. Written statement of DGO dated :
02/05/2017, page no.35-39 originals, page
no. 40-42 xerox copies, page no.43-52
_certified copies, page no.53-63 xerox copies.

35-63

VIL. Second Oral Statement of DGO dated :
| 14/11/2019 (Original)

64

VIII. Written Argument of DGO dated
24/02/2021.

65-69

Authority

' Witness examined on behalf of the Disciplinary

| PW-1: Sri. Suresh Poojari (Original)
__|_

70-79

Witness examined on behalf of the
Defence

| DW-1: Smt. Vandana(Original)

—80-86

Authority

Documents marked on behalf of the Disciplinary

' Ex. P-1(a): Signature of the complainant

87-88

Ex.P-2: Form No-I (Original)
Ex. P-2(a): Signature of the complainant

89-90

Ex.P-3: Form No—II_((_)i'iEinal)
Ex. P-3(a): Signature of the complainant

91

'Ex.P-4: The comments of the DGO (Originals)

92-93

| Ex.P-5: The xerox cdp_ieé of the documents
produced by the DGO

94-101

Ex.P-6: The Rejoindel_* of the complainant

102-103
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Ex. P-6(a): Signature of the complaina;lt

Ex.P-7: The xerox _cogl of letter addressed
by the complainant to the Deputy
Commissioner, Udupi dated : 29/01/2006.

Ex. P-7(a): Signature of the complainant

Ex.P-8 : The xerox cobies of letter addressed |
by the complainant to the Deputy
Commissioner, Udupi dated : 08/02/2006.

Ex. P-8(a): Signature of the complainant

Ex.P-9: The xerox copy of letter addressed by- -.

the complainant to the Deputy
Commissioner, Udupi dated : 7/2/2006.

Ex. P-9(a): Signature of the complainant

104

 105-106

107

Ex.P-10: The xerox copy of letter addressed i
by the complainant to the Deputy
Commissioner, Udupi, dated :14/02/2006.

Ex. P-10(a): Signature of the complainant

108-109

Ex.P-11 are the documents obtained by the
complainant from Ambalapadi Grama
Panchayath dated:31/3/2012 under the RTI
Act (xerox copies)

110-118

Ex.P-12 are the documents obtained by the
complainant under RTI from Ambalapadi

119-121

Grama Panchayath dated:16/05/2012 (xcrox

copies) |

Ex.P-13 are the documents obtained by the |
complainant under the RTI Act from
Ambalapadi Grama Panchayath dated :

122-128

25/04 /2012 (xerox copies)

Ex.P-14 are the documents obtained by the
complainant under the RTI Act from
Ambalapadi Grama Panchayath dated
:10/05/2012 (xerox)

|
fas
|

129
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Ex.P-15 arc thc documents obtained by the | 130
complainant from Ambalapadi Grama
Panchayath under RTI dated:14/12/2012
(xerox) _
Ex.P-16 is the letter addressed by Public 131
Works Department to the Panchayath
Development Officer, Ambalapadi Grama
Panchayath (xerox)
Ex.P-17 is the application filed by the 132
| complainant to Ambalapadi Grama
Panchayath dated:18/12/2013 (xerox)

Ex.P-18 is the letter of Learned Tahasildar, 133
| | Udupi dated:31/3/2015 (Xerox)
Ex.P-19 is the list of PDOs who have served | 134

in Ambalapadi Grama Panchayath from

| 10/10/2014 to 29/06/2015 (Original)

Documents marked on behalf of the
DGO
Nil

D.O.R of the DGO is 31/07/2034.

Receipt of the above report and original records may kindly be

gd] A \ \l“
(Patil Moh&kumar Bhimanagouda)

Additional Registrar Enquiries-13
Karnataka Lokayukta,
Bangalore.

acknowledged.

The Hon’ble Upa Lokayukta-2,
Karnataka Lokayukta,
Bangalore.



No.UPLOK-2/DE.267/2017/ ARE-13 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 19.03.2021.
RECOMMENDATION

Sub:- Departmental inquiry against Smt. Vandana,
Panchayath Development Officer, Ambalapadi
Grama Panchayath, Udupi Taluk and District- reg.

Ref:- 1) Government Order No. RDP 929 GPS 2016
dated 21.01.2017.

2) Nomination order No. UPLOK-2/DE.267/2017
dated 18.02.2017 of Upalokayukta, State of
Karnataka.

3) inquiry report dated 17.03.2021 of Additional

Registrar of Enquiries-13, Karnataka Lokayukta,
Bengaluru.

e e

The Government by its order dated 21.01.2017 initiated the
disciplinary proceedings against Smt. Vandana, Panchayath
Development Officer, Ambalapadi Grama Panchayath, Udupi Taluk
and District, [hereinafter referred to as Delinquent Government
Official, for short as ‘DGO ‘] and entrusted the departmental

inquiry to this Institution.



2. This Institution by Nomination Order No. UPLOK-
2/DE.267/2017 dated 18.02.2017 nominated Additional Registrar
of Enquiries-4, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct departmental inquiry
against DGO for the alleged charge of misconduct, said to have
been committed by her. Subsequently, by O.M.No.Uplok-
1&2/DE/Transfers/2018 dated 06.08.2018, the Additional
Registrar of Enquiries-13, was re-nominated as the Inquiry Officer

to continue the said inquiry.

e The DGO Smt. Vandana, Panchayath Development Officer,
- Ambalapadi Grama Panchayath, Udupi Taluk and District, was
tried for the following charges :-

Y uDoE XTeed JPTCver Beahd FJowd., @Woeseodee vl
©HT0, voTR M=) Jowohd, RS TeR shdy @,
©x Qexl), Se vodeody @, wowIAd M@ Hoeseods,
TOOR), B NS TBD Fay @b SodhR, Ved FeBIBORRTS
REE JLe F0.1-42 3y 0.10 983 gedvodbey 571 BE0 ©d
Dderd vod TEBDW, TED Bex TYR JBeE ey SIS
SO, riedgde 3 wHd FyE dabere semdredade &350
oMY, Teudde IFR Ford womde IB B wID
TERITC OFod  worl@Ay, ©TW TYUET, T TO®
20wde J& cdnde gETR), 2HNTEe wdr! v TLH Begen
F@Edy WPy Woeeobd mE Fyleod SeaberaEod WO Be
ovedeoy) 0@ ashaEbabRh, 9BBobHS BF weessmwey TIBWIRY,
o)  Sorievdbad Iwbodbwy v sydEy, ®
3o rievmennNE oo m?soi)*m’aiaééaigd @eabagaiaima Byrieomd
T BS duHSed. el Vwerd BedTvoaNwy, Dy, T3eal
ooy BoOTewe TSeT; AFobR, JeedIH, Tomradd Bedrs
BOTRE Bedodyy FBEBROAR), ToRrws TToed Feao (Fg=8ea)
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sodxRxsy 1966 3 3() Bow (iil) e oDy PO
o B3 SO, B Slplelaap) mpEetE  #wou
Se5o0mBrRYTBISeB0w Te Booesedeests.”

4. The Inquiry Officer (Additional Registrar of Enquiries-
13) on proper appreciation of oral and documentary evidence
has held that, the charge framed against the DGO Smt. Vandana,

Panchayath Development Officer, Ambalapadi Grama Panchayath,

Udupi Taluk and District, is’ proved’.

5  On re-consideration of report of inquiry and all other
materials on record, I do not find any reason to interfere with
the findings recorded by the Inquiry Officer. Therefore, it is
hereby recommended to the Government to accept the report of

Inquiry Officer.

6. As per the First Oral Statement of the DGO recorded by the
Enquiry Officer, DGO Smt. Vandana, is due for retirement from

service on 31.07.2034.

7. Having regard to the nature of charge proved against the
DGO Smt. Vandana and considering the totality of

circumstances, it is hereby recommended to the Government to
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impose penalty of ‘withholding two annual increments payable

to DGO Smt. Vandana, with cumulative effect’.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

Mﬂ}ﬂ‘ﬁi / 2/ 2 )
(JUSTICE B.S.PATI )
Upalokayukta,
State of Karnataka.

BS*
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